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‘ Date - Office Report .' ’ Orders
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/2rumsent- Shri N,S,Malik Counsel for the' w
: applicant. _ |
Heard the learned counsel for the applicant
o - on the question of adn1551on. 525 le arned counsel
5?.¥_ . for the applicant frankly &maved that no '

|
; , representation by the applicant to seek the |
' ' desired relief has been made to the Department |
|  concerned. : f
In view of the above, under the provisions
of Section 20 of the Central Administrative
Tribunal Act, we feel that it is not opportune
time for us to look into the application. The
aopllcant is, therefore, advised to make a
representation to the department and tnereafter
if he is not satisfied with the decisicn taken
on 'his representation by the department, he may
;:} .'approach this Tribunql by filing a fresh
| | .application. '
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